
   

 
  

   
 

        
      

           
        

 

    
   

   
  

    

        

          

            

           

  

       

   



" 1. The name of the Respondent No,l Company be changed to 'MMN Housing

Pivate Lifiited' in the cause title and the same Lle changed, as and where it
appears in the contents of the Petition.

IL tulowing be added as Respondent No. 8 and Respondent No. 9 in the cause

MA 194/2017 IN CP 15/397-398/NCLr/MUM/MH/2016
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I I'IR, SUKHWNDER SINGH HAttS

An Indian inhabitant rcsldlng at D-3, Kamalkunj Housing Socieb

Shivaji Nagar, Link Road, AsalfL Ghatkopar Mumbai Maharashtra

India 400084.
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2.

3.

4.

5.

6.

Date

Corresponding paragraphs of the main Petition shall be carried out as per law.

Copy of the amended Petition to be served on the other side.

Liberty is granted to the Respondent to file reply if deemed flt after receiving

the amended Petition.

Having received reply of the Respondent No.1 and 4, the Petitioner is also

seeklng liberty to file rejoinder. Granted. Directed to flle within two weeks

time.

During this interregnum period the direction of 24h April 2017 shall remain in

operation. Adjourned to 246 )uly 20ll,

A reminder letter to ROC for report.

M.K. SHRAWAT
| 20,06.2017 Member (Judicial)

MR. SURESH KASHIBAM AHOWAD

Ao Indian lnhabitant residlng at Devrai Wadl,

392, Devrai Wadi Gram,Lanja, Agargaonj, Lanla,

Ratnagiri Maharashtra India 41 6701.
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